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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD

{0A.1490/96

Be tween

AT HYDERABAD

dt.7-8-9

Smt. P.S. Vijaya Lakshmi. ¢ Applicant

and

1, Airforce Record Officer

Subroto Park
New Delhi 110010

2. Dy. Controller of Defence Accounts
Pension Disbursling Office

Sena Bhavan,

3, Officer-Comandlng
Pen-wWing II, AOIC
Secunderabad

New Delhi 1

AF Recgords

4. Defence Pension Disbur51ng

- Officer, Masab |Tank
Hyderabad 500 028

Counsel for the applicant : V. Venkatesward Rao

Counsel for the respondents

CORAM

HON. MR. H. RAJENDRA PRASAD,

: Respondents

Advocatej&ﬁ

V. Bhimanna
Addl. CGSC

MEMBER (ADMN, %
\




dt,.7-8-97

OA.1490/96

Judgement

Oral order {per Hon. Mr. H. Rajendra Prasad, Member (Admn)

’

Heard Sri V. Venkateswara Rac for the applicant an@

Sri V. Bhimanna | for the respondents,

Al

1. The husband of the applicant was discharged from the

| ,
AirForce in AprTl, 1974,and passed away 1in March,
He had four daughters from his first wife who prede

in March 1977. [Thereafter he married the younger

'of the deceased wife in March, 1978, At present

|
the applicant, who is the second wife, and four dau

1995,
tedsed him
sister

Fhe

- survivers in the family of the deceased employee comprise

ghters

from the first wife. The applicant is not in receipt of

any family pension. It is explained by Mr., V. Bh
that no family pensionlcould be sanctioned in thi
there is no indécation in the official record reg
the demise of late Surendranath's first wife or h
quent marriage to the applicant. The name of the
first wife is still shown as the sole nominee,

2. Mr. Bhimanna states that the aspplicant has bf
to submit & Succession Certificate to faéilitate

ing of the case|for family pension. Mr. Venkates

denies receipt of any such communication from the
dents. The_res?ltaﬁptsituation is that the famil;
produced a valid document which is required for £
tion of the famiiy pensioﬂ because, according to ¢l

applicant, she has not received any such communica

imanna
E case as
rading
is subse;

deceased

ren asked
process-‘
wara Rao

respon-

7 has not
inalisa-

he

tion,

The respondents| are, on their part, awatting submisbion of a

proper 8uccessibn Certificate to further process

2

the case,

R




| respondenfs process the case of the applicant for ¢

.

3. In order to|break the .. ( i  staleméligrand with

a view to alleviate the continuing distress of the

members | family ,
survivingﬂof the!late employees it is directed tha]

Family Pension payable from this month, i.e, August
and continue to .pay the same for the next one year
obtaining an undertaking, if necessary, from the cla

tﬁat they shall refund the amounts paid to them in

is‘found inadmissible. As regards arrears of family

pension from the/ date of the demise of the employe

[{4]

t the
jrant of
- 1997,
by & »
imants

case it

till

31-7-1997, the same shall he calculated and released on

submission of a proper Succession Certificate by the

applicant on or Lefore First September, 1998.

4. Thus, the OA is diSposed of at the admission stage,

Dated : August 7, 97
Dictated in Open Court Z?VT

2y Qb (ol



G.A,1490/96.

To

1., The

Airforce Fecord Officer,

Subroto Park, New Delhi~10

2, The

DeputyController of IDefence Accounts,

Pension Disbursing Office,
Sena Bhavan, New peihi-1.

3. The

Officer-Commanding

Pen-Wing II, AQIC, AF Records, Secunderabad.

4, The

Defence Pension Disbursing Officer,

Masab Tank, Hyderabad-028.

5. One
6. One
7. One
8. One

9, One

pvm

copy to Mr.V.Venkateswar Rao, Advocate, CAT Hyd.
copy to Mr.V.Bhimanna, Addl.CGSC.CAT.Hyd.

copy to HHRP.M.(A) CAT, Hyd.

copy to D.R.{A) CaT.Hyd.

spare copy.
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COMPAIEL EY APPEOVED, BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL °
HYLERABLL BENCH AT HYDERABAL

- THE HON'BLE MR.JUSTICE
VICE-CHATRMAN

- apd

THE HOW'BLE MR.H.Ax JENDRA PRASATGM(Z)

'Datedz'z - % ~1087 S

ORBER/JUDGMENT

M.A- \.A-/C.A.NO.
in

0.A4.No, LL/(C{O/q 6 ‘

T.A.No. o (wep. )

Acdnitted and Interim directions
Issued. '
Allowegd

Disposed of with dire;:-tions

.

Dismi \sed.
Dismifseqd as withdrawn
Dismifse¢ for default.

Order &/Re jectegq,

-No order as to costs, .
pvm
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